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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH.
AT HYDERABAD

DA_447/90, ° Date of Order:7-6=1991,

1e A.Chandni

2. Suvarchala

Jd. C.Padmavathi

4., K.Venkatesuara Rao
5. K.L.S.Prasad

sessehpplicants
VS.

1« The Director, Ocordarshan Kendra,
Ramanthapur, Hyderabad-500 013,

2, The Director Gemeral, Doordarshan,
(representing Union of India),
New Delhi - 110 0@1. '

s es.fB3pondents

Counsel for the Applicants ¢  Shri C.Suryanarayana

Counsel for the Respondents :  Shri Naram Bhaskar Rso,
Addl ,CGSC '

CORAM:
THE HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN

, THE HON'BLE SHRI J.NARASIMHA MURTHY : MEMBER ()

(order of the Bench delivered by Hon'bls
Shri B.N.Jayasimha, Vice-Chairman)

The applicants are Casual Staff Artists working in
Doordharshan Kendra, Hyderabad., They nave filaed this sppli=-
cation aggriesved by the orders issued by the Director,

Ooordarshan Kendra, Hyderabad in his note dt.26-5~1589,

2. The applicants state that they have bsen engaged as

Casual Staff Artists for varibus typss of uorh@ like Floor

noo-oZo
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Assiatanthgékoductiqn Assistant, Makepp Assistant, Genara
Asgistants etc;, from 1982 onwards. They uere baing‘engag
as per the reguirement., B8y the impUQnedrnnta they ars not
being engaged as Casual Staff Artisté/&agual General Assis
restricting the engagement to only those recruited aftar

1988, Aggrievied by thess orders théy have Piled this appl

cation seekkng a direction to continue them as Casual Staf

-

tants
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Artist/Casual General Asaistant in their respsctive posts -

pending regularisation in the corresponding regular posts

and-also grant relaxation of age limit.

3. The respondents Piled a counter disputing the claim

made by the applicants,

4. We have heard Shri C.Suryanarayana, learned counsel
for the applicant and Shri Naram Bhaskar Reo, lsarnad
standing counsel for the Respondents. Shri éuryanaréyana
states that similarly placed Casual Staff Artists had file
applications in the Primc ipal Bench (DA 894/90, BA 2322/90
OA 1775/90) and the decision rendered by the Principal
Banch ih these cases apply to the applicants alss, The
Principal Bench in these cases considered the g plications
filed by Casual Staff Artists or Artists booked on assign=-
me nt basié and after considering the points urgsd by the

applicants and the counter filad on behalf of the Union

Government, gave the fbllauing directions;-

l.o‘.'.a.
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(i) Casgual Artists who have bsen
engaged for an aggregate period.

~ of 120 days, may be treated as
eligible for regularisation,
The btokén pariod in baetuesn
angagemgnt and disengagsment,
are to be ignored for this
purpose.

(ii)The respondents shall prepars a
panel of Casual Artists who had
besn engaged on contract basis,
depanding on the length of
service. The names of those
who have not besn regulariged so
far, specially from 1980 onwards,
though they may not bs in servics
now, are to be included in the
pansl. Perons borne on the
panal, are toc bs considsred
for regularisation in ths
availabla vacancies,

(iii)For the purpose of regularisation,
the upper age limit has to be relaxed
to the extent of service rendsred |
by the Casual Artists. One hundred
and tusnty day's service in the ¢ .
aggregate shall be treated as the
service rendered in asne year for

this purpose.

(iv) Till all the Casual Artists who
have been angéged by the r espon-
dents have been regularised, the
respondentsmay not resocrt to
fresh recruitment of such
‘Artists through Employment
Exchange/or otheruise.

(v) Till the Casual Artists are
reqgularised, the wages to bs
Q&S“ paid to them should be in
accordance with the scals aof
pay of the post heid by a

ooooo4.



regular employee in an identical
post, The amount of actual pay-
ment would be restricted to the
actual number of days worked during
a month, '

- In giving the sbove directions, the Primcipl Bench took into

T
y 2vi/

consideration the various decisions given by the Suir eme
Court and observed that framing of a suitable schems fer
reqularisation of the Casuasl Artists as a constitution impe-

rative,

5; In as much as the applicants are similesrly situated,
the judgment of the Principal Beﬁch covers the case of the
applicants also., Accordingly we direct the r§§pondents to
extend the bensfit of thé JUdgament of the Principal Bench’
to the applicants alsc. The.Raspﬁndants uili implement ths

above directioms within four months from the date of receipt

|. /
afenunla . .
(B.N.JAYASIMHA) (3.N.MURTHY)
Vice~Chairman Membar (J)

ot this orders.

Dgted: 7th Juns, 1991, al )
Dictated in Upen 5burtd®ﬁﬁbpu v Registrar(J) N

The Director, Doordarshan Kendra, .
Ramantapur, Hyderabad-13.

The pirector General, Doordarshan, Union of India,
~ Néw Delhi~l,

One copy to Mr.C.Suryanarayana, Aadvocate, CAT.Hyd.
One copy to Mr. N. Bhaskar Rao, Addl,CGSC.CAT.Hyd.

One copy to Hon'ble Mr.J.Narasimha Murty, Member (J)CAT.Hyd.
One spare copy. '




TYPED BY COMPARED BY
CILCKED BY APPROVED 3Y

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERASRD SENCHsHYDERABAD
— '

THE HON'BLL MR,B.N,JAYASIMHA: V.C.

AND

THZ HON'BLE MR/B+SURYA RAO: M(J)

THE HON'BL MR.J.NARASTMiIA MURTHY:M{J)
AND

THE HON'3LE LJMRrRyBALASUBRAMAN TANEM (A)

DaTED: | & (1991,

“ORDER"/ JUDGHMLNT,

Mods/RoAn/C

’ OQAQ NOI

Wunlae V'

Admpitted and Interim direcdtions
isgqued.

Dl 1lbwad,.

Disposed c¢f with direction.

o N

‘ —
Disgpisseda.

Dismissed as withdrawn,.

Dismissed for default.

Ma Al dered/Rejécted.

No order as to costse.






